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passed by tbis Tribunal in the above said appuication( on 	31-389 
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IN THE CENTRAL ADmINISTRATIVE TRIBUNAL. 
BANCALORE BENCH 	: BANALORE 

DATED THIS THE THIRTY fIRST fARCH, 1989 

Present : Hon'ble Shri ustice K.S.Puttaswamy 

Hon'ble Shri P. Srjfljvasan 

APPLICATION Na. 327189(r) 

Suresh K,S, 
16489  Nagappa Block, 
2nd Cross, 
Ramaniohanpuram, 
Bangalors-560 021. 

 Accountant General (Audit..I) 
Karnataka, 
Residency Park Road, 
Bangalore..560 001, 

 Pay & Accounts Officer, 
Indian Audit & Accounts Dept. 
C/a Accountatnt General(Accounts)  
Residency Park Road, 
Bangalóre-560 001. 

Comptroller & Auditor General 
of India, 

11  10 9  Bahadur Shah Zafar iarg, 
New Delhi - 110 002. 

000 Vice-Chairman 

mmb 	(A) 

... 	Rp1icant 

This applicstion came up for admission before this Tribunal 

today. Hon'ble member () Shri P.Srinivasan made the following:- 

OR DER 

The èpplieant who was working as an Assistant Accounts 

Officer in the Office of the Accountant General upto the year 

1986-87 took retirement from Government service on 3.3.1987 

on his absorption in a public sector undertaking. The Govern-

ment announced a scheme of payment of 	hoc bonus payable to its 

servants for the year 1986-87 which was on the same lines as 

similar bonus sanctioned for the first time in the year 1982-g3. 



4 .' 
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Though the applicant was working in the Government 

till. 3.3.1987 during the financial year 1986487 9  

the bonus of Rs.19183 paid .to him in respect of the 

year 1986-87 was subsequently recovered from him. 
is 

The applicant Who 4ggrieved'with this action prays 

in this application that the respondents should be 

directed to draw and disburse ad hoc bonus for the 

year 1986-87 to him. The applicant presented hie 

case himself'. He submitted that for virtually the 

full year 1986-87 he was in service and merely because 

he was not in service on the last date of the 

financial year he should nat have been denied bonus. 

He drew attention to a clarification issued by thJ' 

Government in respect of similar bonus 'for thee  year 

1982-83 in which it was stated that amployeJwhora-

signed, retirifrom service or died before 

were "not eligible, however, as a special case t'he 	... 

persons who superannuated or died before 31.3.1987 

but after completing at least six months regular 

service during 1982-83 will be eligible for ad hoc 

bonus". Since the applicant  had completed more 

than six months of regular service in the year 1986-87 

before he retired on 3.3.1987 hd was eligible for 

ad hoc bonus for that year. 

2. 	We have' given the matter careful thought. 	It 

must be mentioned that ad hoc bonus has been sanc-

tioned to gov- rnment servants froT the year 1982-63 

onwards as a special benefit 'subject to certain 

conditions. 'When a person claims a benefit thus given 



he has to strictly comply with the conditions prescribed 

thorefor. We may in this connection extract one of the 

conditions for grant of ad hoc bonus for 1986-87 set out 

in O.M. dated 3.3.1987 issued by 13epartment of Expenditure 

(page 9 of the application): "only those employees who 

were in service on 31.3.1967 and have rendered at least 

six months o?.contiriuous service during thi year 1986-87 

will be eligible for payment under these orders", 5o 

far as the clarification relidon by the applicant is 

concerned, it will be immediately noticed that relaxation 

of the above condition is given only in respect of 
OCT 

persons ii superannuate or die before the and of the 

" C 't financial year. A person is said to óuperannuate from service 

when he retires in the normal course after attaining the 

age of superannuation. That was not the case here. The 
' 	-•----' OC / 

applicant retired well before the date of his attaining 

the age of superannuation. The relaxation rliedon by 

him is, therefore, clearly not applicable to him. It is 

unfortunate that for having retired 28 days before the 

close of the financial year he has been denied bonus for 

the full financial year. It is upto the Government to 

consider whether in such cases some relief by tiay of prorata 

RUE COPY 	bonus could be given. However, as we have already stated 

the applicant not having stritly fulfilled the condition 

for grant of benefit of 2.d hoc bonus we are not in a 

position to accept his claim. 

3. 	In the view we have taken above the application is 

rejected at the admission stags. 
. 

k---~CUTY REGISTRAlk VML ?__ 
 

at 	BANGALORE 

CHAIRMAN 	 MEMBER (A) 


